
Special (N.D.P.S.) Case No.24/2021

Present:   Syed Burhanur Rahman, A.J.S.,
                Lakhimpur, North Lakhimpur.

08/02/2022

Case record is  received today for

disposal by this Court on transfer.

Learned A.P.P. is present today.

Accused Sri Gopal Saikia is present

along with the learned engaged counsel.

Learned counsel  on behalf  of  the

accused Sri Jeet Saikia has filed a petition

bearing petition No.211/22, stating therein

that the accused Sri Jeet Saikia is declared

absconder  falsely  by  the  police  in  the

charge-sheet. It is further stated that the

present accused is noway involved in any

offence.  Therefore,  it  is  prayed  that  the

present  accused  may  be  granted  the

benefit of bail.

Vide order  dated 17/11/2021,  the

co-accused  Sir  Gopal  Saikia  @ Ajay  was

granted  the  benefit  of  default  bail,  who

was arrested on 13/09/2021 in connection

with  the  North  Lakhimpur  P.S.  Case

No.723/2021  corresponding  to  G.R.  Case

No.1632/2021,  u/s  22(b)  of  N.D.P.S.  Act

read with Section 53(i)(a) of Assam Excise

(Amendment) Act.
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Upon perusal of the case record, it

is revealed that the charge-sheet bearing

C.S.  No.655/2021,  dated  25/11/2021,  u/s

22(b)  of  N.D.P.S.  Act  read  with  Section

53(i)  of  A.E.  Act,  is  already  filed  in  the

instant case. 

Therefore,  considering  every

aspects of the instant case, this Court is of

the view that the accused Sri  Jeet Saikia

may be granted the benefit of bail.

Accordingly,  the  petition  is

allowed and the accused Sri Jeet Saikia is

allowed  to  go  on  bail  of  Rs.50,000/-

(Rupees  Fifty  Thousand)  only  with  two

sureties  of  the  like  amount  to  the

satisfaction  of  the  concerned  Court.

However, the following bail conditions are

imposed:

i) the accused will not abscond and

will regularly appear before the trial Court.

ii) the accused will not temper with

evidence,  will  not  intimidate  and/or

influence witnesses/victim.

iii) the   accused   is   to  furnish  a

Contd...



Special (N.D.P.S.) Case No.24/2021

08/02/2022
 (Contd...)

photocopy of Voter Card/ Aadhaar Card or

any other tangible government document

portraying his photograph and address.

iv)  violation  of  the  bail  condition

will make bail liable to be canceled. 

Petition is disposed of.

Fix 09/03/2022 for copy/C.C.

Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


